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IN THE CENTRAL ADMD\IISTRAT.'I[VE TRIBUNAL : HYDERABAD BENGH
- AT HYDERABAD

0.A.N0.1152/96 Date of Orderk 3.10.96
BETWEEN 3
M.I;J.labakash ' : . .‘ Applicapt
AND

1, Chief General Manager,
Dept, of Telecom,,
Gunfoundry, A.P. Hyderabad-1l,

2. The District Manager, Dept,
of Telecom,, Anantapur,
Anantapur Dist,

3. BhgpA3sistant Bnglpecha{2dmp; )

Anantapur, Anantapur Rist, .+ Respondents,
Gounsel for the Applicant .. Mr,G,Allabakash
Counsel for fhe Respondents : .. Mr.K.,Bhaskara Rao
CORAM 3

HON'BLE SHRI R.RANGARAJAN! ;: MEM3ER (ADMN,)

OR DER

X Oral order as per Hon'ble Shri R.Rangarajan, Member (Admn'.) X

_ Heard Sri Allabakash, learned counsel for the|applicant

and Sri K.Bhaskara Rao, learned standing counsel for the

reépondents,
2. . The applicant submits that he is a trained li').l]:man in
cable splicing work and he performed the work of cable splicing

for e}-number of days amonlmting to 2445 days, The apyg lingt_
f-urther submits that in tf;erms of the circular No_.T;h.ﬁ'If_A/s-S/I,
déted 6.3.90 (A~5) he is!entitled for honororium for |having
done ﬂm cable Tj_ijfing t«!’_ork; L‘_I,'hough he was a lineman and

erio ng-as Sub Ins-gectoﬂ'. He
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submits that the Divisional Engineer Telecom Maintenarce has

sanctioned the honorxorium of fs,10/- per day for the pegiod he

did the work of cable spliding, But his request for pdyment

of honororium was rejected by the impugned order No, E14/CS/

Corr/213, dated 1,11,95 (adl1),
|

3. This OA is filed for quashing the proceedings N¢.El4/ '

C8/Corr/213, dated 1,11,95!(A-1) and for a consequentigl

direction to pay him the hc!anororium.

4, As can be seen from|the impugned letter that thg

District Manager Anantapur| had disallowed his claim for

Telecom

honororium, With the details available in this OA it will not

be possible to dispose of the CA in accordance with the

rules,

Hence I feel that an opportunity fnay‘ be given to the a pplicant

to file a fresh representation to the Chief General Manager,

Telecommunications, Hyderabad Circle in this connection

and if

such a representation is received the Chief General Manager,

Telecomj Hyderabad should dispose of that representatidn on the

basis of the rules and regﬁllations of the department,

5. - In the resalt, the .IFOllOWing direction is given

H

R~1 should dispose %f the representation of the|applicant

when received for payment &f honororium for deing the ¢able

splicing work in addition to his work as linemsn and Sib Inspector

within a period of 2 monthS from the date of receipt of

representation from the applicant herein,
!

that

Ge . The OA is disposed of at the admission stage itpelf, No

costs,

7. (Registry to send a copy of this OA with its enflosures -

along with the judgement tb R-1). : M
o . ( R.RANGAR
' Member (

Dated : 3rd October, 1996

sd ( Dictated in Open Court ) '
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Copy to:-

l. cChief General Manager, Dept. if Telecom, {unfoundry,
A,P.Hyderabad=-1,

2, The District Manager, Dept. of Telecom,, Anantapur,
Anantapur Dist. :

3. The Assistant Engineer(Admn.), 0/0 Telecom, District
Manager, Anantapur, Anantapur District. '

4. One copy to Sri. G.Allabaksh, advocate, CAT, Hyd.

5. One copy to sri. K.Bhaskara Rao, addl, cGsC, CAT, Hyd.

6. One copy to Library, CAT, Hyd.

7. One spare copy.

Rsm/-
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THE CENTRAL ADMINISTRATINE TR-I'EJUN;-J.L
HYDERY BAD BENCH HYDERABAD

THE HON'BLE SHRT R.RANGARAZAN: M(A)

-

- DATED: _ Blredad .
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ADmI\g:D AND INTERIM DIRECTICNS ISSUED
ALL OJED ‘ . '
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